JAILS, BENGAL ACT 1844
ACT NO. XVIII. OF 1844.
(Rep., by Act 26 of 1870)
[7th September, 1844.]
Passed by the Governor General of India in Council on the 7th September, 1844,
AN Act for the better control and management of Jails within the Bengal Presidency.

I. It is hereby enacted, that so much of the provisions of any Regulation of the Bengal
Code, or of any Act of the Government of India, as vests the Judges of Circuit, the
Commissioners of Circuit, the Superintendents of Police and the Sudder Nizamut Adawlut, with
controul and superintendence over the several Jails of the Fort William in Bengal, the Prisoners
confined in them, the Establishments there unto belonging, and the places of banishment or
transportation of Prisoners, is repealed.

Il. And it is hereby enacted, that the whole of the said controul and superintendence shall be
vested in the Magistrates and Joint Magistrates, acting under the instructions of the Zillah and
City Judges, and that the Magistrates, Joint Magistrates and Zillah and City Judges, shall be
guided in regard to all matters relating to the Jails under their charge, the Prisoners confined in
them, the Establishments thereunto belonging, and the places of banishment or transportation of
Prisoners, by such orders as they may receive from their respective Local Governments.



